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IN TdE CENIRAL ADMINISIRATIVE IRIBUNAL,JAIFUR BEHCH,JALPUR.
* Kk %
Date of Decision: 09.2.2003
CP 1972002 (NA 26,2002)
S.C.Goyal s/> Shri darish Chandra Goyal r‘o> 1 Ga 2, Jawahar Nagar, Jaipar,
former Zuperintendent, Customs & Central Excise, Jaipur. ’
... Applicant/Pecitioner
Versus
1. Shri C.S.Rao, Secretary to tnhe Govt. of India, Ministry of Finance,
‘ Department of Revenue (ADV 3ection), New Delnhi.
2. Mrs. Fraveen Mahajan, Commissioner, <Central Excise & Customs, New
Central Revenue Buildinj, Stacue Circle, Jaipur.

- -« Respondents

CORAM :
HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER
o« i HON'BLE MR.A.K.BHANDARL, ADMINISTRATIVE MEMBER
Por the Applicant ... Mr.fdemant Gupta
For tne Respondents eee Ms.Shalini Sheoran, proxy ccunsel for
Mr.Bhanwar Bhagri
ORDER (ORAL)

The applicant/peciticner has filed tne present CF ajainst the alleged
vislation of che order dated 29.10.2002, passed by this [Irikanal in OA
2672002, Notice of the CP was issued to the respondents. The learned
cynsel for che respondents has boonght € our notice the ordar daced
14.7.2002, passed by the Hdon'kle High Court in D.B.Civil wWrit Peticion
N>.4034 /2002, wnereby the writ petition ajainsc the order passed py cnis

(: S Tritunal has been admitted and the Hon'ble High Court has staysd tne

N

oparation £ the impujned order dated 29.10.2002., Copy o the said order
dated 14.7.2002, passad by the Hon'ble High Zourt in D.B.Civil wric Petition

No.4034/2002, i3 taken on record.

2 In view >f this development, the present CP does not survive and the

same is dismissed accordingly.
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(AR, ARI ) (M.LCHAUHAN) .
MEMBER (A) - MEMBER (J)
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